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BEFORE THEHON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI ,

ORIGINAL APPLICATION NO. 972 OF 2019

IN THE MATTER OF:
BHANWAR LAL BHARGAVA | APPLICANT
| VERSUS
STATE OF RAJASTHAN RESPONDENT

AF FIDAVITH‘I COMPLIANCE WITH ORDER DATED 21.09.2021
ON_ BEHALF OF THE LOCAL SELF GOVERNMENT
DEPARTMENT STATE OF RAJASTHAN

I, Lalit Kumar Ojha S/o Late Shri Mahal Chand Ojha, aged 55 Years,
presently posted as Superintending Engineer, Nagar Nigam Bikaner,

Rajasthan, at present in New Delhi, do hereby solemnly affirm as under:-

1. That I am Officer in Charge on behalf of LSG Department and
well versed with the facts of the present case and‘ competent to
swear this affidavit in the above mentioned Original Application.

2. _That it is submitted that vide order dated 21.09.2021 the Hon’ble
Tribunal haé directed the Local Self Government Department,
State of Rajasthan to deposit a sum of Rs.50 lacks as compensation
with District Collector, Bikaner and furnish action taken report in
reference to discharge of uﬁtreated sewage at the {Iillage Nokha,
District Bikaner.

3. It is submitted that due to the non-availability of an adequate -
budget the Mupicipal board was unable to deposit the amount of

50 lacs. Therefore, a loan of Rs. 50/- lacs has been obtained by the




7

Municipal Boérd ﬂom.RUDSICO in order to comply with the
direction of this Hon’ble Tribunal which will be repaid with the
EMI of each month consisting of an amount. of Rs. 5 lacs. After
availing loan, the same has been deposited with District Collector
as directed by the Hon'ble Tribunal. A true copy of the loan
“sanction letter is annexed and marked as Annexure R-1.

A true copy of the disbursement letter of the amount of Rs 50 lacs
is annexed and marked as Annexure R-2.

A true copy of the dep'osit receipt of Rs 50 lacs is annexed and
marked as Annexure R-3.

4. 1t is sﬁbmitted that in compliance with the Hon'ble Tribunal
direction the Municipal Board to ensure that no untreated .sewage
or effluent is discharged into any water body the board has giﬂren
work order dated 23.11.2021 for repair to all water retaining
structures, replacement of E & M items and commissioning of 1
MLD STP at Nokha to achieve effluent parameters stipulated for
existing STP on MBBR technology. A true copy of the officer

order dated 23.11.2021 is annexed and marked as Annexure R-4.

5. It is submitted that in order to restrict the water ‘pollution the
Municipal Board also issued order or 23.11.2021 for supply
installation and commissioning of floating surface aerator at

ponding near 1 MLD STP. A true copy of the officer order dated

23.11.2021 is annexed and marked as Annexure R-5.
6. It is submitted that as per the work orders dated 23.11.2021 the
work will be completed within 4 months and presently work in

progress.
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7. Itis submitted that as per the work order awarded to the M/s
Malvika Technical Services the cost to commissioning of flouting
surface aerator at the pond is Rs. 34,15,000 and as per the work
order awarded to M/s Chem Eco Engineers the ct)st of special
repéir of all water retaining Structure of 1 MLD STP is Rs.79,
99262. |

8. It is submitted that since the existing STP of 1 MLD was not
sufﬁcisnt for the increased quantity of sewage generated tlue to
increaséd"population, the new Sewage Treatment Plant of higher
'capacity has been proposed by Municipal Board. Accoidingly, the
Municipal Board has proposed 2 STPs of 7 MLD and 4 MLD
capacity near village Madiya and village Charkara respectively.
The Proposed STPs site area has been surveyed by Municipal
Board for assessiiig the availability of adequate area. This land is
suitable for establishing the proposed ISTPs and future expansion.

The area avaiiable shall be adequete for the proposed STP as well

'as for the expansions till design period.

9. The Comprehensisze DPR foi the proposed 2 STPs of 7 MLD and 5
MLD capacities has been prepared which has been approved by
Asian Develoi)ment Bank (ADB). Timelines for the proposed
project are as under. |

i. A&F sanction: 11th January, 2022

ii. Approval of bid document from ADB: 31st January, 2022
iii. Invitation of Bids: 15th Feb., 2022

iv. Letter of Acceptance: 31st May, 2022

v. Work Order: 30th June, 2022 -

vi. Likely to be completed by June 2024
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Salient features of the above sewerage project is that the project
estimated cost Rs. 55.50 Cr, Two STPs (TMLD & 5MLD), Sewer
line length 7.73 Km., Rising Main 2.62 Km. Annexure R-6.

10. It is submitted that till the composition and commissioning of
proposed STPs by RUIDP and in view of the need to prevent
pollution in the immediate term alternate arrangement has been
made by Municipal Board for the treatment of sewage through
surfabe aerator.

11. The Municipal Board also taking others precautionary measures to
prevent the discharge of untreated sewage in water body and
undertaking time to time cleaning and maintenance of sewage
pipelines so that no issues like sewage clogging énd sewage pipe
breakagé could cause insanitation in its municipal area.

12. That it is humbly submitted that as mentioned in the above para the
Local Self Government Department has duly -complied with the

directions of this Hon'ble Tribunal.
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eI : CIN: U74999RJ2004SGC015961
R’ajastnan Urban Dnn.klng Water Sewerage and Infrastructure Corporation Lid (RUinC )
’ : {Erstwhlle Rajasthan Urban Infrastructure Finance and Development Corporation Ltd)
E _ . Ol1d Working Women Hostel, Behind Nehru Place, Lalkothi, Tonk Road, Jaipur
- Ph. - 0141 - 2742240, 2742538, 2742263 Fax'No. 0141-2740771 E-mail:- ruifdco@gmail.com
} 0 " F2(105) RUDSICO, Part / Account/ Loan/ 202122/ T3y F "~ Date pgholal-

- Disbursement letter

Y - .
' .. Executive Officer, : : . ‘\?__
: . /unicipal Board, A’V\ﬂl\%\ 'QAF

Nokha —_—

" Sub: Disbursement of joan from Rajasthan Urban Development Fund-11 (RUDF [1) for
. interim compens. ion
Ref: This office sanctioi - letter no, F 2 (105) RUDSICQ/ Pail / Account/ Loan/ 2021
22/93453 Date :HD-‘WM :

Sir, .
' W1th referenCe #@ apphgahon for loan from RUDF-II and this office sanction
letter no. Jetter no. F 2 (165) RUDSICO/ Part / Account/ Loan/2021- 22 /3353 Date
:;.h 2|20m Toan: amount t5:Rs. 50,00,000/- (Rupees Fifty Lacs Only) is disbursed as per
detaﬂs mentloncd below: - -

e
, - . . . - . .
. . - " . . 13

T ’ . S.No. Partic"ular ‘A R - o Amount in : .o
. . P | .. " : \ Rs. :
4 ‘ . 1. | The total dlsbu&sed amount ) 50,00,000/- |
L L2 Net d1sbursed amount i, ® " 50,00,000/-
" The amount of Rs 50 IO OOO/ is bung leleaqed to M.B. Nokha as details depictet?
' below '
‘ 1. Bank Name- Axis Bank Nokha L T ' "

2. Amount inRs. SUEO 99()

S T RUDSICO
"F2 (105) RUDSICO/Parh/AemunVLoa.n/ZOZl—ZZ/ 37 5§ - 40 Date R ) 17,/ v
T Copy to the follomng for mi urmatmn' and necessary action pl..ase. ‘
' _ 1. PFSto Secretary LSG; Juapur.. o . ) .
L ' 2. “PS to Director Cum Special Secretary DLB, ]alpur . "'-.

3. Fmam:lal Adv1ser DLI ]alpul — o .

S, . 7yt L RUDSICO
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. o _ : Loan Holq«g}j _Detalls L
“ULB/UIT name - . NAGAR PALIKA NOKHA . Sanction_ ng_n_,&iﬁg;;qqg“ ] §gg:oqqq _ 3
Pr_q!gct Name T INTERIM COMPENSATION _!' . ‘Loan ngl}_;e— i 3 Year Months _ s
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Re ) Faput e CIN: U74999RJ20045GC019961

it . Office of RUDSICO, External Aided Project (RUIDP) _

.. Rajasthan Urban Drinking Water Sewerage and Infrastructure Corporation Ltd 24

- Address: AVS Building, Jawahar Circle, JLN Marg, Jaipur - 302017 . :
Ph. - 141 2721966 Fax No. 141 2721919, .

" E-maik- mail ruidp@rajasthan. gov.in Website: -https:/ / urban.rajasthan.gov.in/ ruidp

No. F3 (301)(1)(1)/RUIDP/ PMU/Ph-1V/Tr-11/DPR/ 10q8¥ . Date:30.12.2021

- Secretary,
Local Self Government: Department

“Jaipur R | o ' i

Sub:Status note on  Nokha Sewerage work under RUIDP Phase-1V,
Tranche-II:

" Sir, _

~ Nokha town is undertaken in RUIDP Phase-1V, Tranche-II, financed
by Asian Devélopment Bank. As per direction, status note on Nokha
Sewerage works, to be executed by RUIDP, is attached for kind. perusal

please.

Enci: Note on Nokha Sewerage. ' : % VL,/f\

1}

(Kumar Pal Gautam)
"~ Project Director
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Estimated cost: Rs. 55.50 Cr.
STPs ~ Two nos. STPs
(i) 7 MLD (Near Mandiya Village);

(i) S MLD with co-treatment (Near Charkara Village)

Status note on Nokha Sewerage work under RUIDP, Phase-1V, Tranche-II

SPS™= One no. SPS, 4 MLD (Near Stadium)

Sewer Trunk Méin/ Outfall - 7.73 Km.

|

Rising main from SPS to existing 900 mm line (Node-1819 near Hanuman

Temple) - 2,62 Km. -

Timelines for the project: -

Items

Timelines

DPR of Sewerage works -

Approved by ADB.

Status of Bid document

Under review with ADB

CLC and WFC meeting

CLC meeting held on 19/7/2021;
Work:finalized by WFC in its meeting
held on 24" December 2021

A&F Sanction

11" Jan, 2022

Approval of Bid Document from ADB

31% Jan, 2022

Invitation of Bids

15" Feb, 2022

31% May, 2022

Letter of Acceptance

Work Order :

30" June, 2022

Execution of Works

Likely comp'letion by Jurie 2024
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, / 9
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO.972 OF 2019

IN THE MATTER OF:

Bhanwar Lal Bhargava ..Appellant

- VERSUS

State of Rajasthan ..Respondent
VAKALATNAMA

I, Lalit Kumar Ojha, Superintending Officer, Nagar Nigam, Bikaner, Rajasthan, on behalf of
the Local Self Government Department of the State of Rajasthan, in the above Petition, do
hereby appoint and retain (Ms. Padhmalakshmi Iyengar, AAG), Advocate to act and
appear for me/us in the above Suit / Appeal / Petition / Reference and on my/our behalf to
conduct and prosecute (or defend) or withdraw the same and all proceedings that may be
taken in respect of any application connected with the same or any decree, order passed
therein, including proceeding in taxation and application for Review, to file and obtain
return of documents and to deposit and receive money on my/our behalf in the said Suit /
Appeal / Petition / Reference and in applications of Review, and to represent me/us and to
take all necessary steps on my/our behalf in the above matter. I/'We agree to ratify all acts
done by the aforesaid Advocate in pursuance of this authority.

Dated this the 4™ day of January, 2022

; AAG) Respondent (s)
ikandf House, e HAR =T
Shahjahan Road, New Delhi-110011 . STef)eror sfeyeiaT
Mob:-8454066661; 9953307833 FBIR FAT

E-mail: dvv1sha1m@gm il.com & padhmalakshmi.iyengar (@gmail.com
Memo of Appearance

To,

The Registrar
NGT,
New Delhi

Sir,
Please enter my appearance on behalf of the Petltloner(s)/Appella.nt(s)/ Respondent(s)/
Intervenor in the matter above mentioned.

fours Faithfully

Advocate for the Local Self Governmg




M Gma” Vishal Meghwal <advvishalm@gmail.com>

NGT BHANWAR LAL BHARGAVA VS STATE OF RAJASTHAN

Vishal Meghwal <advvishalm@gmail.com> Tue, Jan 4, 2022 at 5:59 PM
To: nishantwana@outlook.com
Cc: legal.rpcb@gmail.com

Dear Sir/Ma'am

Plz find the attached PDF of Reply filed in the captioned matter on behalf of respondent/State of
Rajasthan.

kind regards,

Vishal Meghwal

Advocate

Supreme Court Of India

Office: Bikaner House, New Delhi - 110011

Mob:- +91 8454066661

CONFIDENTIALITY NOTICE: The contents of this email message and any attachments are intended solely for the addressee(s) and
may contain confidential and/or privileged information and may be legally protected from disclosure. If you are not the intended
recipient of this message or their agent, or if this message has been addressed to you in error, please immediately alert the sender
by reply email and then delete this message and any attachments. If you are not the intended recipient, you are hereby notified that
any use, dissemination, copying, or storage of this message or its attachments is strictly prohibited.

ﬂ NGT BHANWAR LAL BHARGAVA VS STATE OF RAJASTHAN.pdf
1414K


https://mail.google.com/mail/u/0/?ui=2&ik=2695b83df8&view=att&th=17e2510e1886bb12&attid=0.1&disp=attd&realattid=f_ky035bh00&safe=1&zw

